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ACT No. XVI or 1875.

Passep BY THE GoverNor GENERAL oF Inpia 1y COUNCIL:

.

- (Received the assent of lhe Governor General on the 5ik
August 1875). :

An Act to amend the law relating to Customs
Duties, and for other purposes.

VWHEREAS it is expedient to amend the law relat-
- ing to the duties of customs on goods imported

" and exported by sea, and to restrict the export of

opium, and to provide for the levy of duties on goods

crossing the frontier of certain Foreign European

Settlements in India and for fixing 4 maximum duty
of excise oun spirit manufactured in British India,
and to amend the Consolidated Customs Act; It is

. hereby enacted as follows ¢—

1. This Act may be called *The Irdian Tariff Act,
1875 _

And it shall come into force on the passing
thereof. o _

This section and section twelve, clause three,
apply to the whole of British India. '
- The rest of this Act extends to the whole of British
India except Aden. |

2. Act No. XVIII of 1870 (fo enable the Governs
ment of India to exempt goods from Customs-duties),
Act No. XTIII of 1871 (do consolidate and amend the
law relating to Customs-duties), and all notifications
under either of the said Acts are hereby repealed.

3. Nothing herein contained affects Act No. VI of
1873 (to amend the law relating to the Transhipment

qof Goods umported by Steamer, and for other pur-

poses), or authorizes the levy of duties of customs on
any article carried from one port in British India to
another, except salt, salted fish, opium and spirit.

4. There
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4. There shall be levied and collected, in every

pport to which this Act applies, the duties specified in

schedules A ‘and B hereto annexed.

6. Goods mot prohibiled to be imported into or
used in British India, whereof any article liable to
duty under this Act forms a part or ingredient, shall
be chargeable with the full duty which would be pay-
able on such goods if they were entirely composed of
such article, or, if composed of more than one article
Tiable to duty, then with the full duty which would
be payable on such goods if they were entirely com-
(Ii)osed of the article charged with the highest rate of

uty ’

6. The Governor General in Council may from
time to time, by notification in the Gazette of India,

(a) fix for the purposes of this Act the value of
any goods exported or imported by sea on which
duties of customs are hereby imposed ;

(6) exempt any goods imported or exported into
or from British India, or into or from any specified
port or place therein, from the whole or any part of

_ the duties of customs to which they are liable under

Power to
mako rules

for ascertain-

ing that im-
ported spirit

has been ren-

dered unfit
for human

¢onsumption.-

this Act or any other law for the time belng in féree ;
and S

(¢) canecel any such exemption.

7. The Loeal Government may from time to time
prescribe rules for ascertaining and determining what
spirit imported into British India shall be deemed to
have been effectually and permanently rendered unfit
for human eonsumption, so as to be subject only to

-an ad valorem duty of ten per cent. under schedule A

hereto annexed, and for causing such spirit to be so

"~ rendered, if necessary, by their own; officers, before

the duty of customs leviable thereon is levied, and at
the expense of the person importing it.

Such rules, on being published in the official Gazette,
shall have the force of law; and whoever wilfully
contravenes any such rule shall be liable to fine not

-exceeding five hundred rupees.

¢ In the absence of any such rules, or if any dispute
arises as to their applicability, the executive officer of

highest
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1875.] . Indian Tariff.

highest . rank in the department of customs in the
port shall decide what spirit is subject only to the
said ad valorem duty, and such decision shall be final.

8. On all pepper exported by sea from the port of
Cochin there shall be levied such duty not exceed-
ing mino rupees per khandi as the Governor of

Fort Saint George in Council from time to time deter--

Thines; and at the close of each year, or as soon

thereafter as may be convenient, the Collector of
Customs at the said port shall, after deducting the

expenses of collection, pay the duty collected under
this section to the Governments of Travancore and
Cochin in such proportion and in such manner as the
Governor of Fort Saint George in Council from time
to time directs.

9. No opium shall be exported fmm any part of
' Brltlsh India, unless—

(a) it is covered by a pass granted by an officer
appointed in this behalf by the Governor General in
Oouncll or the Local Government; or

(B) it is exported under the said Act No VI ofA

18’73 ‘section seven; or

(c)‘ sueh export is permitted under the power next
heremaftel conterred :

The Governor General in Council may from time
to time, by notification in the Gazetle of India, -~

~ (d) permit the export of opium from any part of
British India on payment of such duty, or on such.

other terms, as the Governor General in Councll

thmks fit; and
(e) canoel such ‘permission,

. 10. Duties of customs shall be lov1ed on goods

passmg by land into or out of . Foreign European Set-
tlements situatc on the line of coast within the limits
of the Pres1deney of Fort Saint George or the Presi-
dency of Bombay at the rates preseribed in the sched-
ules A and B hereto annexed ‘

- 1]. And whereas it is -_expedient that the duty of
excise on spirit distilled in British . India.should bear
a

»
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a due proportion to the customs-duty on spirit import-
ed into British India, it is hereby further enacted as
follows :—

Subject to any general rules or specml orders which

the Governor General in Council may from time to

time make in this behalf, the Local Government may
from time to time, by notification in the official

Gazette, fix the duty of excise leviable on spirit-

manufactured in all or any of the distilleries situate
in the territories under its administration, or in any
part of such territories, at any rate not exceeding the
rate fixed for 1mported spirit by schedule A hereto
annexed ;

and all provisions now in force as to the levy of duty

" now chargeable on spirit shall apply to spirit upon

which the duty declared under this section has not
been paid.

12. And whereas it is expedient to amend the
Consolidated Customs Act in manner hereinafter ap-
pearing ; it is heréby further enacted as follows :— -

Section twenty-seven of the Consolidated Customs
Act shall be construed as if, for the words *for which
a specific value has not been fixed by the Local Gov-
ernment with the sanction of the Governor General
of India in Council,” the following words and figures

were substituted (namely) “for which a specific value -

is not fixed by or under the Indian Tariff Act; 1875

And the followmg proviso shall be added to section

fifty-seven of the same Act (namely), *“ Provided
also that where such goods are arms, ammunition, ox

military stores, they may be sold or otherwise disposed-
~of at such place (whether within or without British

India) and in such manner as the Local Government

‘may from time to time direct ;”

And section sixty-six of the same Act shall be con-
strued  as if, for the words and figures “the value of
which shall have been fixed under the provisions of

section CLXXTX of this Act,” the following words -

and figures were substituted (namely), < for which a
specific value has been fixed by or under the Indian
Tariff Act, 1875;”

And
6
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And section one hundred and eighty of the same
Act shall be construed as if, for the words ““last pre-
ceding section”, the following words and figures were
substituted (namely) * Indian Tariff Act, 1875.”

SCHUEDULE A.
(d




‘ Indian Tarif. [ ACT XVL
SCHEDULE A.

Tmrorr Tanrirr.

R R , .
, No. Naimas oF Agriores. Ppr Viroamion, | RATE oF Dory.
I
I
i —l- ————— i "
' Rs. A,
1 | APPAREL, INCLUDING HABER-
DASHERY AND MILLINERY, BUT
BXCLUDING Boors, SHOES ) .
AND HOSIERY A4d valorem | & per cent,
2 | ArMs, AMMUNITION AND MILI-
TARY STORES—
Fire-arms and parts thereof Ad valorem
Gunpowder, common Ib. 05 10 per cent.
" sporting " 10
All other sorts ... Ad valorem
3’| BRUSHES, ALL SORTS Ad valorem |
L 4 | BorLpinGg - AND ENGINEERING |
X MATERIALS—
Asphalt .. Ad valorem
Cements, all sorts e woo
- Earthen-ware piping e »
5 | CABINET-WARE AND FURNITURE T Ad valorem
6 | CANDLES—
Paraffine . 0 5
Spermaceti T C 8
. Wax » 10
£ ‘ All other sorts, including L5 per cent,
: COMPOSIHON e o " 05 |} :
% | Cangs, RaTaANS, ARTICLES MADE
: oF (CanE or Raman, awp
3 BasKET-WORK— ’
e Canes, Malacca Doz. 10
Ratans Crt. 70
: All other sorts, except com-
‘ mon bamboos,  which are ’
: - free . " . Ad valorem
8 | CARBIAGES AND. COMPONENT
PARTS THEREOF, EXCEPT RAIL- )
WAY-CARRIAGES AND Trucxs Ad valorem | J ;
8
5

.
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Iuprort TARIFF-—continuced.

No NaMES OF ARTICLES. PEr Vﬂ%lffxfm. RaTE 0or DurY.
9 | CeEMIcAL ProDUCTS AND PRrE- Rs, A
PARATIONS —
Acid, sulphuric . 0 2 N
Alkah, countly (sayji khal) Cwt. 2 0
Alum » 4 0
Arsenic’ ,, 25 0O
»s China mansil ” 16 0
Brimstone, flour - 7 0
» rotl ’ 6 0
" rough . 4 8
Copperas, green » 30
Sal ammoniac ’ 25 0
All other sorts - Ad valorem
10 | CHINESE AND JAPANESE-WARE,
INCLUDING LIACQUERED-WARE,
BUT EXCLUDING JEABTHEN-
waARE, CHINA AND PoRCELAIN Ad valorem
11 | Crocks, WATCHES AND OTHER .
TIME-KEEPERS " Ad valorem
12 [ Coir AND ARTICLES MADE OF
Corig—
Matting Ad valorem
gam of all kinds Cwt. 9 0
ther articles mude of con \ .
except cables and rope Ad valovem 5 per ceut.
18 | CoraL, REAL Ad valorem
14 | CorDaGE AND ROPE, MADE oF
ANY VEGETABLE-FIBRE, EXCEPT
CoTTON AND JUTE—
Coir-cables, tarred Cwt. 10 0
Coir-rope P 10 0
Cordage, hemp, Eulopedn » 20 0
' Manilla . 256 0O
Twine, European, Sail 1b. 0 8 1
All other sorts ... Ad valorem.
156 | CORK AND ARTICLES MADE OF
Corx— .
Bottle-corks Gross 1 8
Vial-corks " .0 8
All other sorts ... v Ad valorem
16 [ CorToN AND ARTICLES MADE OF
i CoTTON— . )
Cotton-hostery .. 1 Ad valorem
Cotton, Raw, not the ploduce of :‘
Continental Asia or Ceylon » l,
B 9
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Tyrport TARIFF—continued.

No. NAuMES 0F ARTICLES. Prx » Vﬁﬁ;ﬁiw Rate or DUTy.
CoTTON AND ARTICLES MADE OF ' Rs. A, o
CoTroN—conid. . i
Cotton-rope ... Cwt. : 2 0 {3
Country-canvas - e 50 O
Piece Goods—
Grey— o
Jaconets, exceeding 10 X : i
10 to the quarter-inch 1b. 012 ' }
Jaconets, other sorts ... » 0 103 :
Mulls » 11
Printers ... » 0 103
Shirtings and Lon o‘céoths » 0 9 ¢
T cloths 18 reed and up- : _
“wards and Madapoll)- r5 per cent,
lams » 0 9%
T cloths under 18 1eed
jeans, domestics, sheet- ) _
ings and drills o ” 0 8 N ) i
Other sorts o | Ad valorem \
Sewing thread— o .
Goa and country v Cwt. 30 0
On reels or cards contam-
ing 100 yards each, and
pro rate above and
below¥ .. - Gross - 3 0
‘White and coloured .. 1b. 10 |J
Twist— . . !
Mule—No. 15 and lower )
Nos. Ib. S0 5 N :
Nos, 16 to 24 ... 5 0o 7 !
s 261032 .. ” 0 8 .
) ) 2 33 to 42 e .o 0 9% H
\ . » 43 to £2 .es » 011 ,:
3 53 to 60 e i » 0 12%
» 61 tO 70 ors . > 0 14,
7]. to 80 ) 3 015
And 50 o1, one arina
to be added to the .
valuation per 1b. ) 35 per cent, )
for every count ' ' k
of ten, or part of P
a count of ten,
above 80.
Water—No. 20 and lower N
Nos. . »” 0 8
Nos. 21 t0 80 ... | - » 0 9%
» 3ltod0 ... ” 0 111
y 4l-t0 50 .. . 0 13
i Above 50 .. o 1 0 |J
{ ) * Daty to be charged either on the mark or on the actual length.,
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Turvowr TariFr—continued.

No. Naves oF ARTICLES. ~Per VAE:)T;IEN. RatE or Dury.
COTTON AND ARTICLES MADE OF Rs. A.
CorroN—-contd.
Twist, Orange, Red, and other .
colours except Turkey Red* b. 013 L e )
Twist, kaeyPRed all kinds*’ o 1 6 } 2 per cent
Cotton goods, all other sorts Ad valorem |
17 i DruGs aND MEDICINES, EXCEPT
OriuM— ,
Aloes, black .. Cwt. : i1 o
. Socotra » 25 0
Assafoetida (hing) 5 85 0
coarse (bmg1a) " -10 0
Camphm Bhemsaini (baras) 1h. 80 O
' refined, cake .. Cwt. 65 0O
e crude, in powder " 40 0
Cassia lignea ... ' 38 0
Salep o » 80 0
Senna leaves .. . 5 5 0
All other smm, except qm-
nine which is free 1o Ad valorem
18 | Dyring axp Conouring MaTE-
RIALS—
Aniline dyes—Magenta and
" TRoseine oz, : 0 4
Cochineal th. 1 4 - )
Gallouts, conut\y, Myr abolam Cwt. 4 0 |pope ceut.
»  Persian " 25 0
Madder or manjith ” i 12 0
Orchilla weed ... " 5 0
Sapan wood and root “ 5 0
All other sorts ... : Ad valorem
19 | EARTHEN-WARE (EXCEPT BARTH-
EN-WARE PIPING), CHINA,
CHINA CLAY AND PORCELAIN.. Ad valorem
20 | FIREWORKS— ’
China ... | Boxof 1333 Ibs, 30 0
All other sorts. ... Ad valorem
21 | FLAX AND ABTICLES MADE OF
Frax—
Canvas, Eur opean sail, not
exceeding 40 yards Bolt 15 °0
. Piece-goods ... o Ad valorem
All other sorts, including )
linen-thread .. ! ”» J

. # Duty to be charged on the grey weight of the coloured yarn : when this is not ascerminable,.the
actual wharf-weight, or invoice-weight, to he taken, :
11
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22

23

. TARIFF
NAMES OF ARTICLES. Pzr Vatoarion. | RATE OF Dury.
FRrUITS AND VEGETABLES— Rs. A,
Almonds without shell Cwt. 30 0
' in the shell ’ 11 0
Cajoo-kernels .. " 100 0
Cocoanuts e . Thousand 30 O
: ’ kernel-(khopra) .. Cwt. 8 8
Currants, Eulopean " ” 35 0
Persian " 12 0
Dates, dry, i in bags ’e 4 8
»  wet, in bags " 3 8
s I pots " 7 0
Flgs, Furopean ’ 42 0
,» Persian, dried ” 6 8
Garlic . 5 0
Pistachio-nuts .. ' 20 0
Prunes, Bussorah . 16 0
Raisins, black, Persian (uulf‘
Red Sea, and Kish-
. mish e s 16 O.
» Munakka, Persian
Gulf, and Red Sea. ' 70
» Malaga and bloom... 0 10
' other sorts . PR Ad valorem- |
Walnuts Cwt. 5
All other smts, exoept Bed-
mushk, BaJarbatttl -nuts,
and fresh fruits and vege- L5 er cent,
tables not separately enu-
merated, which ave free ... | ... Ad valorem
Grass, GLASS-WARE, DBEADS, '
Parse Pmaris AND FaLse
CoRALS—
Bangles, Glass, China, gilt .. 100 pairs 6 0O
» 10t gllt ’s 30
Beads, Chma. - Cwt. 30 0
Coral, false Ad valorem
Glaqs, China, of all GOlOlllS 133% Tbs. 32 0
»  Crown, coloured - 100 supl. feet 25 0
»  of sizes v | ” 70
Pealls, false—
Bajria S e Lékh 5 0
Boria e . Thousand 1 4
Jouria | Lakh 8 0
Nathia . Thousand 0 6
Tachea » 1 0
Wattanah Lékh 10 0

All other sorts of beads, false
pearls and glass, except
bottles used to bottle beer,
wine, spirit, or aerated

waters, which are free ..

Ad valorem

12
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Tyurort Tavirr—continned.

|
No. NAMES OF ARTICLES. Psr VAfgiring
Rs. A,
24, | Gous, Gum RESINS, AND ARTI-
CLES MADE oF GuM or GuM
REsin—
Copal Cwt. 65 0
Cutch and Gamblel . 10 0
Gum Ammoniac » 12 0
,, Arabic |, ' 15 0
» Bdellium  (common
gum) ... " 5 0
,» Benjamin ” 40 0
» Bysabol (coarse
myrrh) » 12 0
» Ohbmum or fxankm
CBIISE v ) 12 0
Kino . ' 10 0
Myrrh i 30 0
5  Persian (false) » 30
Rosin i 5 0
All other s01ts .. | Ad valorem
25 | HaRpwaRE avD CUOTLERY, IN-
CLUDING IRONMONGERY AND
PILATED-WARE, BUT EXCLUDING
MACHINERY AND THE COMPO-
NENT PARTS THEREOF, WHICH
ARE FREE, AND AGRICULTURAL
IMPLEMENTS, WHICH ALSO ARE
FREE . . e Ad valorem
26 | HEMP AND ARTICLES MADE OF
Hemp— -
Piece-goods ... Ad valorem
All other sorts, except 10pe "
27 | HiDEs ARD SKINS, EXCEPT RAW
OR BALTED HIDES OR SKINs,
WHICH ARE FREE—
Hides—
Border Each 30 O
Buffalo Score ) 80 0
Cow- ~ ’ 60 0
Sking—
Calf Doz. 45 0
Chamois L e 6 0
Goab ’ Score ‘16 . 0
Lamb » 6 0
Roan . R Doz. .80 o©
Sheep . Score 11 0
All other sorts .., . Ad valorem

Rate oF DuTty.

5°per cent.

13
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Tarrory Tarury—continued.

No.

28

29

30

381

32

- TaARIFF
NaMES 0F ARTICLES. Per VALUATION.
Rs. A
INSTRUMENTS AND APPARATUS—
Musical Ad valorem
Drawing, Measuung, Optlcal
Photographic  (including
materials for Photography),
Surveying, and Surgical
(iucluding sulglcml applp
ances) . “ ”
Ivory anp IvoRY-WARE—
Unmanufactured—
Elephants’ grinders o Owt 125 0
Elephants’ tusks, each ex. .
ceeding 20 1bs. in weight » 450 0
Elepl\'\nbs tusks not less
thau 10 Ibs. and notex-
ceeding 20 lbs. each .. . 325 0
Elephants’ tusks each less
than 10 lbs. » 175 0
Sea-cow or moye teeth, each
not less than 3 ths. .. » 175 0
Sea-cow or moye teeth, each
less than 3 Ibs. . 60 0
Articles made of ivory Ad valorem
JEWELLERY, INCLUDING PLATE—
Silver-ware, plain Other Tolah 1 2
than -
”» embossed }Eum-{
or chased Jpean. { 1 8

All other sorts, except preci-
ous stones and pearls,
which are free

LEATHER AND ARTICLES MADE OF
Leararr, ixcLupine Boors,
Smors, HaARNESS AND SaD-
DLERY, BUT EXCLUDING BrrT-
ING FOR DRIVING MACHINERY,
WHICH 18 FREE

Liquors—

Ale, beer and porter

Cider, and other fermented
1iqu01s .

Liqueurs .

Spirit, for use excluswely in
arts or 1navufactures or in
chemistry, which has been
rendered effectually and
permanently unfit for hu-
man consumphion

%

Impl. Gallon
or six quart
bottles

I

Ad valorem

Ad valovem

Ad wvalorem |

[ AcT XVI

Rate or Dury,

I
i
f

§ per cent.

One anna.

Rs. 4

10 per cent.

Geleo L

14
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Imporr TaRriFr—conilinued.

No. NaMEs oF ARTICLES. Prr V»\’lT.‘;TIT\I’I‘FII;)N. Rsar® or Dury.
Liquors-—conid. Rs. A.
r 1 Rs: 4, and the dut
ir IU:)I;I-QRG;S“OI}; ! ! to be in(t:}'ease‘g
-~ . o N n proportion as
Spirit, other sorts 4 Et(v)fetxll?ft%f t}(l;z_ {' l> the strength of
| i;ond%ﬁ roof ! |  the spirit exceeds
{ I L J London proof.
Wines—
Tmpl. Gallon or
Cham%)lagne and all other s]ix cﬁmrt bot- Rs. 2-8.
sparkling wines tos N
Claret, and still Burgundy " Re. 1.
All other sorts of still wines » Re. 1-8.
33 | Marcues, LUCIFER, AND ALL
OTHER SORTS Ad valorem
34 | Mars—
Floor-matting,  China and
Singapore, of all sorts Hundred 70 0
All other sorts except coir-
matting Ad valorem
35 | METALS, UNWROUGHT, WROUGHT,
AND ARTICLES MADE OF ME-
TALS—
Brass—
Beads, Ghingri, China Thousand 0 14
Old Cwt. 35 0
“Sheets, rolls, very thin ’ 90 0
Wite Ib. 0 8
Co.g}l)le;)t;hel sorts Ad valorem | ¢ 5 per cent.
Australian calke Cwt, 50 0
Bolt " 50 0
Brazier's ” 52 0
China cash ' 30 0
Japan ” 48 0
Nails and composition-nails + 48 0
Oid " 48 0
Pigs and slabs, foreign ’ 46 0
Sheet, sheathing, and plate . 52 0
Tiles, " ingots, cakes, and
bricks . : ' 48 0
Other sorts, unmanufac-
tared Ad valvrem
China, white copper-ware, ., lb. 1.2
Foil or dakpana 100 leaves 30
Wire 1b. 010
7 All other sorts Ad valorem
Gold Leaf, European 100 leaves 3 0
" Mock 20 books 5 0 |J

15
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Tuporr Tarirv—continued.

No.

. ) TARIFF .
NaMgs oF ARTICLES. Per V ALUATION. | Rare or Dury.
I
Rs. A.
MeTaLs, &C.,—conid.
Iron— i
Anchors and cables “ Ad valorem
Angle and T iron . » -
Beaips, - pillars, girders,
bridge-work, aud  other
descriptions of irom, irn-
ported exclusively for
building purposes .. ” '
Flat. square and bolt, in-
cluding Seotech - Ton 1060 0 ¢
Galvanized Cwt. 1 0
» . Sheets and r1dgmg " 11 0
Hoop, plate and sheet Ton 135 0O
Nails, rose, clasp, and flat. !
headed, rivets and wash.
ers Cwt. 12 8
Nails, other soxts mcludmo ] L 1 per cent.
galvanised., . : 1 4d valorem
Nail-rod Ton 120 0O
0ld Cwt. 2 0
Pig Ton . 55 0
Plpes and tubes Ad valorem <
Rice bowls Set of ten 4 0
5 8iX 2 0
Rod round British, not
exceeding  half-inch
diameter e Ton 130 O
,»  exceeding  half-inch o
diameter " 100 0O
Siwedish, flat and squzne . 160 0O
Tinned pldtes . Cwt. 16 0 }J
All"other sorts, including 3
wire, but excluding rail-
way-materials, and kent-
ledge, which last-named ) .
artiole is free ' Ad valorem
Lametta, double reels Score 4 .8
» single ,, " 2 4
Lead— > 5 per cent.
Ore, Galena ... Cwt 13 0 |
Pig " 1 0
Pipes - Ad valorem
Sheets, tea Cwt. 20 Q
” other sorts . 3 12 0
Orsidue . and  brass. leavcs,
foreign, European 1. 12 (J

16
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Inpory TARIPF—Ccontinued.

No NAMES OF ARTICLES. Pzr vg‘:}iﬁf‘) - Rare or Dury,
Rs. A
MzraLs, &c.,—conid.
Orsidue and  brass-leaves,
China 1b. 0 14
Patent or Yellow Metals, S
sheathing, sheets, and bolts Cwt. 42 0
Ditto ditto old i ' 37 0
Quicksilver ib. 2 8
Shot, bird o Cwt, 16 0
Steel, excluding railway- -mate-
uals— i
Blistered . » 9 0
British and foreign other
than Swedish » 90
Cast " 25 0
Spring » 10 0
Swedish ’ 10 0
Tin, Block 1 50 0O
,» Other sorts - Ad valorem
Zinc or Spelter— ,
Nails Cwt. 14 0
Plate and 0the1 shapes, s oft; 1 15 0
,,  hard M 11 0
Sheeb 01 zmc sheathing ... » 17 0
All other sorts . - Ad valorem
86 | MILITARY AND oTHER UNIFORMS L 5 per cent.
AND ACCOUTREMENTS, &C., EX- .
. CEP? UNIFORMS AND ACCOUTRE-
MENTS IMPORTED BY A PUBLIC
SERVANT FoR HIS PERSONAL :
USE, WHICH ARE FREE Ad valorem
87 | NavaL SToRES NOT OTHERWISE
DESCRIBED, EXCEPT QAKUM,
WHICH IS FREE . Ad valorem
38 | O1Ls— .
Cassia “ 1b. 3 0
Cocoanut Cwt. 15 0
Grass 1b. 112
: J1n3111 or til . .., Cwt. 15 0
Kerosine, paraffine, petmleum '
rock and shale oils of all
descuptlons Impl. Gallon 012
Linseed, Furopean L, 2.0
Naphtha Cwt. 30 -0
Otto of sorts 0z, 100 0
Sandalwood . w | o b 8.0
Turpentine ... +.. | Tmpl, Gallon- 110
C

17
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Tnrponrt TARIPF —continued.
i S
|
No. NamEs OF ARTICLES, Psr V;‘;}iﬁfm“ Rate or Dury.
Rs. A
QrLs—continued.
Whale (except spermaceti) and ]
fish e Cwt, 15 0 i
Wood " 15 0
Al other sorts, except cocum !
and slush fat, which ave ? 5 per cent.
free . Ad valorem I
: 39 | O1z axD Froor CroTE Ad valorem | )
40 | OPIUM NOT COVERED BY A Gov-
ERNMENT PASS Seer of 80 tolahs o Rs. 24.
i 41 { Paintg, Conoums, FPAINTERS
i MATERIALS, AND COMPOSITIONS
{ FOL APPLICATION TO LEATHER
: AND METALS—
! Ochre other than Furopean, .
all colours ... Cwt. 1 8 N
I Paints of sorts ... “ 12 0
»»  Composition » 25 0
: ,»  Patent driers ' 14- Q
: Prussian blue, China 1b. 0 8
- N » Kuropean .. " 1 8
4 Red lead Cwt. i 14 0
Trpentine Impl. Gallon 110
: Verdigris Cwt. 7 0
b Vermilion, Canton Box of 90 L 5 per cent.
: ) bundles. 150 0
White lead . Cwt. 12 0
All other sorts .. Ad valorem
© 42 | Parpr— .
R Wall-paper .., Ad valorem
43 | PERFUMERY—
: Atary, Persian ... Cwt. 15 0 |)
Perfamed spivit in wood, or
in bottles containing more | - '
! than half a pint . ool Tropls Gallon Rs. 4.
: Rose-flowers, dried - Cwt. 13 0 -
: Rose-water .. ... | Impl. Gallon 112
! All other sorts, including per-
. fumed spirit in bottles con-
t taining not more- than half : \ ]
f a ping e v Ad valorem |-} 5 per cent.
1 R
! 44 | Prror Goops, NOT OTHERWISE
| . DESCRIBLD .

Ad va lorem.

18

o

S

i

W

_,-A



Indian Tarif.

Turorr TaRIFF—Ccontinued.

No NiyMES OF ARTICLES. Pre V};ﬁﬁg . R;A’I‘IE:OF Dury.
! PIPES AND OTHERE IMPLEMENTS Rs. A
45 USED IN THE CONSUMPTION OF - h
Tosscco Ad valorem
Pircr, TAR AND DAMMER—
46 Bitumen Ad valorem
Dammer e Cwt 0
Pitch, American and EulO-
pean .. ' 6 0
»  Coal vee " " 2 8
Tar, American and Eulopean ’ 6 0
» Coal ’ 2 8
,» Mineral ... Ad valorem
ProvisioNs aND OILMAR’S
47 | Srorms— 5 ber cont
Bacon in canisters, jowls and per cent.
cheeks - Ih. 0 9
Tierce of three .
cwt. 60 O
Beef and pork ... |} Barrel of two
ewt. 40 0
Cheese e . 010
China preserves ... | Box of six jars 8 0
Flour ... | Barrel or sack
of 2001bs. 15 0
Ghee Chwt. 36 0
Groceries not 0the1w13e de-
scribed ek Ad valorem
Pork-hams 1b. "0 10
Salted fish¥* Cwt. 12 anovas*
~ Tongues, salted .. Keg of six 10 O
Vmegm Eulopean, in wood Impl. Gallon 1 8
" Persian . 012
’ Country » 0 6 5 ver cont
All other sorts, except béche- "o per cent.
de-mer, fish-maws, shark- S
fins, singally and sozille, ‘
which are free Ad valorem |
48 | RatLway MATERIALS— }
Of iron Ad valorem |} .
Steel rails and other articles . |
made of stee!l intended for . % 1 por cent.
the permanent-way of rail- » ' | '
ways N J

* Duty to be levied only on salted fish imported into the Bombay Presidency except Sindh, and into
guck other parts of British India as the Governor General in Conncil may, by notlﬂcahon in the Ga/atle
- qf India, from time to time dircct.
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Indian Tariff. [ ACT XVI

" Introrr Tarirr—continued.

TARIFR
No. NAMES oF ARTICLES. Prr ViruaTioy. | RATE OF Dury.
Rs. A
Ra1LwaY MATERIALS—contd.
Al other sorts, including car- v
; riages and trucks Ad valorem | 5 per cent.
|
{49 | SarT—
! Imported into British Burma | Indian maund
of 3,200 tolahs. 3 annas.
,»  into Bengal - v Rs. 3-4.
' 5  into any other part
‘ of British India- R s ,» 1-13.
; 50 | SEEDS—
Castor o Cwt, 4 8 |}
) Cummin ' 13 0
© ., black ... 1 4 8
Linseed o » 5 8
Methi . 4 0
Mustard, rape, or sarson .. » 4 8
Quince seed or bihi-dana ... " 30 0
Sozirh o ” 20 0
All other sorts, except seeds |
imported by any Public
Society for gratuitous dis-
tribution, which are free .. Ad valorem
51 [SHELLS AND COWRIES—
Chanks— o
Large shells, for cameos .., Hundred 10 0
White, live ... : o ' 6 0 [} 5 percent.
,»  dead .. » 3 0
Cowras—
From Mozambique and .
Zanzibar ... - e | » 3 0
From other places " 0 8
Cowries —
Bézar, common ‘e Cwt. 2 8
Maldive " 10 0
Sankhli e ; ‘e s 50 0
Yellow, superior quality ... » 5 0
Mother-of-pearl .., » 30 0
Tortoise-shell O Ib. 6 0
,» bakbh - ... e ' 0
All other sorts, including nakhla Ad valorem | )
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1875.] Indian Tariff.
Imrort TaRIFF-—continued.
No Namzes or ArTICLES. Psr VS..?:IF‘;N. Rate or Dury.
Rs. A.
52 | SILE, AND ARTICLES MADE OF
SrLE—
Floss 1b. 8 0
Piece goods ... Ad valorem
Raw Silk— .
Chahé4ram and Cochin China 1b. 4 0
Mathow o » 112
Other kinds of China o 7 0
Panjam and Kachra " 1 4
Persian e » 5 0
Siam e " 2 8
Sewing thread, China . 8.0
All other sorts .., Ad valorem
53 | Soar .., » Ad valorem
54 | SprcEs—
Aniseed stax ., . Cwt. 35 0
Betelnuts—
Goa R 12 0
In the husk ... Thousand 2 0
‘White, Srivarddhan Cwt. 18 0
All other sorts " 5 0
Chillies, dried .. ' 8 0
Cloves ’ 40 O
M;,,ce n seeds, fallavzmg 1,1,). 15‘3 (2) 5 per cent,
Nutmegs " 4 10
»  in shell . 0 8
Pepper, black and long Cwt, 256 0
5  white .. » . 32 0
All other sorts. .. Ad valorem
65 | STATIONERY (EXCEPT ParEg,
WHICH IS FREE) Ad valorem
56 | SugAR—
China, candy ... o Cwt, 20 0
Loaf . =~ .. o 23 0
Soft . . ‘13 8
All other sorts of saccharine
produce o Ad valorem
57 | TEA— .
Black . . 1b, 012
"Green oo » 1 4
68 | ToBacco— .
Manufactured .. rer oe Ad valorem
Unmanufactured

»




Indian Tariff.

[AcT XVI, 1875.]

IMpORT TARIFF—-concluded,

No NamMEs oF ARTICLES. Per ngjlfﬁg - Rare oF DuTty. :
— |
. Rs. A.

59 | TorLeT REQUISITES, NOT OTHER-

WISE DESCRIBED .. Ad valorem :

60 | Toys aND REQUISITES FOR ALL :
GAMES Ad valorem

61 | UMBRELLAS—
China paper kettisals Box of 110 30 0
Cotfon, sfeel-ribbed Each 013
. cane-ribbed " 012 5 por b
" oiled, other than Eu , r o per cent.
ropean " 010
All other sorts Ad valorem
62 | WooLLEN GooDs-—
Braid e Ad valorem
Hoslery . »
Piece-goads .. ”
All other sorts . » J
SCHEDULE 'B.
Exrorr Tar1rs.
No NaMEs OF ARTICLES. Per v ATI‘%iﬁﬂﬁ. RarE oF Dury.
Rs. A.

1 | Dyrine AnD CorourRiING MATE- 3
RIALS—
Indigo— - ;

Leaves, green ov dly Ton
Manufactured ,. Indian maund ;Rs. 3. i
of 3,200 tolahs, :

2 | GRAIN AND PULSE— (peddy) i

Rice in the husk (paddy) . s : :
,, 1ot in the husk ':, }3 annas.

3 | Lac— i

) Button v Cwt. 65 -0 |
Seed ... - 45 .0 || - -

Shell .. . ” 8.0 |1} .
Stick... " 35 0 ?4« per cent,
All othe1 sorts, emept lac- dye, : |

which. is free . Ad valorem |)

2%
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